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ORDER 

 

PER SAKTIJIT DEY, JUDICIAL MEMBER: 
 

         This is an appeal by the assessee against order dated 23.10.2017 

passed by learned Commissioner of Income-Tax(Exemption), granting 

registration under Section 12AA of the Income-Tax Act,1961 from 

assessment year 2018-19. 

2. When the appeal was called for hearing, none appeared on 

behalf of the assessee to represent the case. 
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3. On perusal of record, it is noticed that on past several occasions 

when the appeal was fixed for hearing, no one appeared on behalf of 

the assessee to represent the case, hence, the Bench was compelled to 

adjourn the appeal repeatedly.  

4. Aforesaid facts clearly reveal that the assessee is not too serious 

in pursuing the present appeal. Therefore, we do not find it expedient 

to keep the appeal pending any further. Accordingly, we proceed to 

dispose of the appeal ex parte qua the assessee on merits, after hearing 

the learned Departmental Representative and based on material 

available on record.  

5. As could be seen from the grounds raised, the basic grievance of 

the assessee is regarding grant of registration under Section 12AA of 

the Act from assessment year 2018-19 instead of assessment year 

2017-18.  

6. On a perusal of impugned order of learned Commissioner 

(Exemption), it is clearly discernible that application seeking 

registration under Section 12AA of the Act was filed by the assessee 

on 19.05.2017 i.e. in the previous year 2017-18 corresponding to the 

assessment year 2018-19. 
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7. Learned Commissioner (Appeals) has granted registration to the 

assessee effective from assessment year 2018-19. This decision of 

learned Commissioner (Exemption) is in accordance with the relevant 

statutory provisions. Nothing has been brought on record by the 

assessee to controvert the aforesaid factual position.  

8. In view of the aforesaid, we are inclined to uphold the order 

passed by learned Commissioner (Exemption) by dismissing the 

grounds raised. 

9. In the result, the appeal is dismissed.         

           Order pronounced in the open court on  17th March,  2022 

                            Sd/-                                                                      Sd/-   

              ( DR. BRR KUMAR )                                       (SAKTIJIT DEY) 

       ACCOUNTANT MEMBER                               JUDICIAL MEMBER  
 
Dated: 17th March, 2022. 
Mohan Lal 
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